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MANIPUR BUDGET, 1971-72— GENERAL
DISCUSSION, *DEMANDS FOR GRANTS
ON ACCOUNT (MANIPUR), W70-71,
AND *DEMANDS FOR SUPPLEMEN-
TARY GRANTS (MANIPUR), 1971-72

MR. CHAIRMAN : We shall now take
up items 11, 12 and 13 of the Order paper,
namely, general discussion on the budget of
the Union Territory of Manipur for 1971-72
and discussion and voting on the demands
for grants on account as well as Supplemen-
tary demands for giants in respect of the
Union Territory of Manipur.

Demand No. I ~Land Reveoue

MR. CHAIRMAN : Motion nioved :

“That a sum not exceeding
Rs. 7,10,000 be granted to the President,
on accouns out of the Consolidated
Fund of Union Territory of Manpur
for or wowards defraying the charges
which will come in c¢ourse of payment
durirg the vear ending on the 3ist day
of March, 1972, m respect of Land
Revenue.”

Pemand No 2- State Exclse

MR. CHAIRMAN * Motion munved

“That a sum not ¢xceeding Rs 86,000
be granted to the Presideat, on accoum
out of the Consolidated Fund of Union
Torritury of Manipur for or towards
defraying the charges which will come
in course of payment during the year
ending on the 3ist day of March, 1972,
in respect of State ‘Excise”.”

Demand No. 3—--Taxes oo Vehicles

MR. CHAIRMAN : Motion moved :

**That a sum not exceeding Rs. 38,000
be granted to the President, on account
out of the Consulidated Fund of Union
Territory of Manipur for or towards
defraying the charges which will come
in course of payment during the year
ending on the 31st day of March, 1972,
m respest of ‘Taxes on Vehicles'.”

Demand No, 4—Sales Tax

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 36,000
be granted to the President, an account
out of the Consolidated Fund of Union
Tertitory of Manipur for or towards
defraying the charges which will come
in course of payment during the year
ending on the 31st dav of March, 972,
in respect ol ‘Sales Tax’.”

Demand No. 5—Other Taxes and Dutics

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 1,000
be granted to the President, om account
out of the Consolidated Fund of Union
Terrtory of Manipur for or towards
defraying the charges whieh will come
i cowrse of payment during the year
ending on the 31st Jay of Marlh, 1972,
m respect of *Other Faxes and Duties”,”

Demsnd No. 6--Stampy

MR. CHAIRMAN Mouon moved

“That a sum not exceeding  Rs, 1,000
be granted to the President, on aecount
out of the Consohdaoted Fund of U'mon
Territcuy of Manipur for or towards
defraying the charges which will come
in course of payment duning the year
ending on the 31st day of March, 1972,

UL

1n respeet of ‘Stamps’,

Demund No. 7 - Registration

MR. CHAIRMAN . Motion moved *

“That a sum not exceeding Ra. 28,000
be granted to the Presideny, on account
out of the Consolidated Fund of U'nion
Territory of Mampur for or towards
defraying the charges which will come
in course of payment during the year
ending on the 3ist day of March, 1972,
In respect of *Registration”.”

Demand No. 8~ Parliament, State and Union
Terrttories Legisiature
MR. CHAIRMAN : Moiion moved :

“That a sum not  exceeding
Rs. 3,82,008 be granted to the President,

i

*Moved with the recommendation of the President.
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on account out of the Consolidated Fund
of Union Territory of Manipur for or
towards defraying the charges which
will come in course of payment during
the year ending on the 3t day of
March, 1972, in respect of ‘Parliament,
State and Union Territorics Legislature’.”

Demand No. 9- -General Administration

Demand Mo, 310

MR. CHAIRMAN : Motion moved :

*“That a sum not  exceeding
Rs. 32,32,000 be granted 1o the President,
on account oat of  the Consolidated
Tund of Union Territory of Mampur
for or towuards defraying the charges
which will come in course of payment
during the vear ending on the 3ist day
of March, 1972, in respect of ‘General
Administration’.”

Adminwstraticn of Justice

MR. CHAIRMAN : Motion moved -

“That a sum not  exceeding
Rs. 1,58.000 be granted to the President,
on aicennt ot of the Consohidated
tund of Union Terrsdory of Manipw
for or towards defraymg the charges
which will come mn cowse of payment
during the vear ending on the st day
of March, 1972040 respect ot *Adpunis-
tration of Justice™ ™

Demand No. t1- Jails

MR. CHAIRMAN . Motion inoved

“That a4 suim  not  exceeding
Rs. 1,86,000 be gianted to the President,
on occoxmt out of the Consolidated
Fund of Union Territoty of Manmpur
for or towards defraying the charges
which will come ia course of payment
during the year ending on the 3ist day
of March, 1972, in respect of *Jails’.”

Demand No. 12- -Police

MR. CHAIRMAN . Mation moved :

“That a sum nol exceeding
Rs, 1,12,20,000 be granted to the Presi-
dent, on account out of the Consolidated
Fund of Union Territory of Manipur
for or towards defraying the charges
which will come in course of paymient
during the year ending on the 3lst day
of March, 1973, in respect of ‘Police’.”
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Demand No. 13--Civil Supplies

MR, CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 83,000
be granted to the President, on account
out of the Consolidated Fund of Union
Territory of Manipur for or towards
defraying the charges which will come
in course of payment during the year
cnding on the 31st day of March, 1972,

X1

in vespect of ‘Civil Supplies’.

Demand No. 14- Fducation

MR. CHAIRMAN : Motion moved :

“fhat a sum not exceeding
Rs. 1,54,16,000 be granted to the Presi-
dent, on account out of the Consolidated
Yund of tnion Territory of Manipur
for or towards defraying the charges
whith will come 1in course of payment
during the year ending on the 3ist day
of March, 1972, in respect of ‘Edu-

LY

caton.

Demand No. 15— Medical

MR. CHAIRMAN : Motion moved :

“That a sum not  exceeding
R, 27,57,000 be granted to the President,
on accent out of  the Consolidated
fund of Union Territory of Manipur
for or towards defraymg the charges
which will come in course of payment
during the year ending on the 3lst day
of March, 1972, in respect of *‘Medical’.”

Demand No. 16— Public Health

MR. CHAIRMAN : Motion moved :

“That a sum 'wmot exceeding
Rs. 16,54,000 be granted to the President,
on account out of the Consolidated Fund
of Union territoty of Manipur for or
towards defraying the charges which will
come in course of payment during the
year ¢ending on the 3ist day of March,
1972, in respect of ‘Public Health',”

Demand No. 17 Agriculture and Fisheries

MR. CHAIRMAN :

“That a sum not exceeding
Rs. 14,82,000 be granted to the President,
on account out of the Consolidated Fund
of Union territory of Manipur for or
towards defraying the charges which will

Motion moved :
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come in course of payment during the
year ending on the 3ist day of March,
1972, in respect of ‘Agriculture and
Fisheries’.”

Demand No. 18—Animal Husbandry

MR. CHAIRMAN : Motion moved .

“That a sum not exceeding
Rs. 8,28,000 be granted to the President,
on account out ol the Consohidated Fund
of Union territory of Manipur for or
towards defraying the « harges which will
come m course of payment durine the
year ending on the 3lst day of Maruh,

L 2]

1972, 1n respect of ‘Animal Husbandry',

Demand No. 19—Co-operation

MR. CHAIRMAN . Motion moved *

“That a sum not  exceeding
Rs. 4,02,000 be granted to the President,
on account out of the Consolidated Fund
of Union territory of Mampur for or
towards defraymg the charges whh will
come in course of payment during the
year ending on the 3ist dav of March,
1972, in respect of *Co-operation'

Demand No, 20— Industrics

MR, CHAIRMAN - Motion moved

“That a sum pot  exceeding
Rs. 8.47,000 be granted to the President,
on accouns out of the Consolidated Fund
of Union territory of Mampur for ur
towards defraying the charges whith will
come in conrse of payment during the
year ending on the 3ist day of March,
1972, in respect of *Industries’.”

+

Demand No. 21--Community Development

MR CHA.RMAN : Motion moved :

“That a sum not exceeding
Rs. 8,81,000 be granted to the President,
on account out of the Consolidated Fund
of Union territory of Manipur for or
towards defraying the charges which wilt
come in coures of payment during the
year ending on the 3lst day of March,
1972, in respect of ‘Community Develop-
m"-‘n

Demand No, 22-—Labour

MR. CHAIRMAN :
“That &

Mation moved ;
sum not  exceeding
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Rs. 1,55,000 be granted to the President,
on account out of the Consolidated Fund
of Union tenitory of Manipur for or
towards defraying the charges which will
come in course of payment during the
year ending on the Jist day of March,
1972, 1n respect of ‘Labour’.’,

Demand No. 23 Statistics

MR. CHAIRMAN :

“That a sum not exceading
Rs. 2,20,000 be granted 10 the President,
ont aceount out of the Consolidated Fund
of Union ternitoey  of Manupur  for or
towards defraying the charges which will
come in course of payment durning the
yvear ending on the st day of  March,
1972, 10 respect of Statsties™ "

Motion moved .

Demand No. 24- Irripation

MR CHAIRMAN Mouon moved

“That 4 sum not  exceeding
Rs. 2,83,000 be granted to the Prestdent,
on ac, ount out ot the Comohdated Fund
of Umion territory  of Mampur {or or
towards defraying the charges which will
come 1 vourse of payment during the
year ending on the 3ist day of March,

LR 1]

1972, in respect of *Irrigation’,

Demand No 25— Electricity

MR CHAIRMAN . Motum moved

“That a sum  not  esceeding
Rs. 25,158,000 be grunted to the President,
on account out of the Consohidated Fund
of Union territoly of Mampur for or
towards defraymmg the charges which will
come in course of payment during the
year ending on the 318t day of March,
1972, in respect of “Electricty™.”

Demand No, 26—Public Works (Original

Works and Repairs)
MR, CHAIRMAN ; Motion moved :
“Thut  a sum  pot  exceeding

Rs. $1,31,000 be granted (o the President,
on arcount qut of the Consolidated Fund
of Union territory of Manipur for or
towards defraying the charges which will
come in course of payment during the
year ending on the 31st day of March,
1972, in vespect of ‘Public Works
(Original Works and Repaira)'.”
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(Establish-~
wents)

MR. CHAIRMAN : Motion moved :

“That a sum not exceedmg
Rs. 56,40,000 be granted to the President,
on account out of the Consolidated Fund
of Unioa territory of Manipur for or
towards defraying the charges which will
come in course of payment during the
year ending on the 3ist day of March,
1972, in respect of  ‘Public  Work
Establishment)'.”

Demand No 28- Road Transport

MR, CHAIRMAN

“That a sum not exceeding
Rs. 21,%1,000 be granted 1o the President,
on a count ont of the Consoliduted Nund
of Union territory of Manipur for or
towaras defray g the charges which will
cnme in course of pavinent during the
vear ending on the 31st day of March,
1972, m respect of ‘Road Transport™ ™

Motion moved :

Demand No. 29--Famine

MR. CHAIRMAN Motion moved .

“That a sum not exceediag Rs. 17,000
be granted to the Presdent, on account
out of the Consolidated Fund of Unton
territory of Manipnr for or towards
defraying the charges which will come m
course of payment Jduring the year end-
ing on thc 3ist duy of March, (972, in
respect of ‘Famine'.”

Demand No. 30-- Pensions and other Retire-

ment Benefits.
MR. CHAIRMAN : Motion moved :
“That & sum not exceeding

Rs. 4,22,000 be granted to the President,
on account out of the Consolidated Fund
of Union tervitory of Manipur  for or
towards defraying the charges which will
come in course of payment during the
year ending on the 3ist day of March,
1972, in respect of ‘Pensions and other
Retirement Benefits'.”

Demand No. 31-~Stationery and Printing

MR, CHAIRMAN : Motion moved :

**That a sum not exceeding Rs. 2,56,000
be granted to the President, on account
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out of the Consolidated Fund of Union
territory of Manipur for or towards
defraying the charges which will come
in course of payment during the year
ending on the 31st day of March, 1972,
in respect of ‘Stationery and Printing’.”

Demand No. 32—Forest

MR. CHATRMAN : Motion moved :

“That a sum not exceeding
Rs. 5,93,000 be granted to the President,
on aeeount out  of the Consolidated
Fund of Union territory of Manipur for
or towards defraying the charges which
will come in course of payment during
the year ending on the 31ist day of
March, 1972, in respect of ‘Forest’.”

Demand No. 33--Miscellaneous

MR. CIIAIRMAN : Motion moved :

“Fhat a sum not exceeding
Rs. 19,062,000 be granted to the President,
on account out of Consolidated Fund of
Union territory of Manipur for or towards
defraying the charges which will come in
course of payment during the year end-
ing on the 3ist day of March, 1972, in
respect of ‘Miscellaneous.”

Demand No M -Capital Qutlay on Pablic

Heaith
MR CHAIRMAN - Motion moved :
“That a sum not exceeding

Rs. 4,17,000 be granted to the President,
on account out of the Consolidated
Fund of Union territory of Manipur for
or tonards defraying the charges which
will come in course of payment during
the vear ending on the 3ist day of
March, 1972, in respect of ‘Capital Out«
lay on Public Health'."

Demand No. 35~Capital Qutlay on Minor

Irrigation
MR, CHAIRMAN : Motion moved ;

*“That a sum not exceeding
Rs. 2,353,000 be granted to the President,
on account out of the Consolidated
Fund of Union terrilory of Manipur for
or towards defraying the charges which
will come in course of payment during
the year ending on the 315t day of
March, 1972, in respect of ‘Capital Out-
lay on Minor Irrigation'."
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Detiand No, 36—Cnpital Outlay on Flood
Control
MR. CHAIRMAN : Motion nioved :
“That a sum not excecding

Rs. 6,67,000 be pranted 10 the President,
on account out of the Consolidated
Fund of Union territory of Manipur for
or towards defraying the charges which
will come in courgse of payment during
the year endiig on the 3ist day of
March, 1972, in respect of ‘Capical Out-
lay on Flood Control’.”

Demand No 37- Capital Ovutlay on Electri-

city
MR. CHAIRMAN Mouotion moved
“That a sum not exceeding

Rs. 35,57,000 be granted to the Presi-
dent, on accournt out of the Consolidated
Fund of Umion territory of Manipur for
or towards defraying the charges which
will come 1 course of payment during
the vear ending on the 3ist dav of
March, 1972, in respect of *Capital Out-
lay on Fleetcity'.”

Demand No. 38- Capital Outlay on Roads

MR. CHAIRMAN Moton moved |

“That a sum nol  exceeding
Rs. 68,33,000 be granted to the Preu.
dent, on arceunt vu! of the Consolidated
Fund of Union territory of Manipur for
or towards defrayiwg the charges which
will come 1 course of payment during
the year ending oo the 3st day of
March, 1972, in respect of ‘Capital Out-
lay on Roads'’.”

Demand No. 39— Capital Outlay on Buildings

MR, CHAIRMAN * Motion moved :
“That a sum not exceeding

"Rs. 26,19,000 be granted to the Presi-

dent, on accoumt out of the Consoli~
dated Fund of Union territory of
Manipur for or towards defraying the
charges which will come in course of
payment during the year ending on the
31st day of March, 1972, in 108puct of
‘Capital Outlay on Buildings’.”

Demand No. 48—Capital Outiay on Rosd

Transport
MR. CHAIRMAN : Motion moved :

“That a8 sum opt  exceeding
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Rs. 4,00,000 be granted to the Presi-
dent, on acconmt out of the Comsoli-
dated Fund of Uiion territory of
Manipur for or towards defraying the
charges which will come in course of
payment during the vear ending on the
3ist day of March, 1972, ia respect of
‘Capital Outlay on Road Transport’.”

Demand No. 41 Capital Outlay on State

Trading
MR. CHAIRMAN * Motion moved *
“That a sum not cxceeding

Rs  29,00.000 be granted to the Prev-
dent, on account out of the € onsoh-
dated Tund of Union territory  of
Manipur for o1 towards defraving the
charges which will come in course of
pavment duning the year ending on the
3ist day of March, 1972, 10 respect of

LT

‘Capital Outlyy on State Tradiny.

Demand No 42 Capital Outlay on Indus-

tries
MR CHATRMAN : Motion moved *
“That a sum not exceeding

Ra 3,311,000 be granted to the President,
on accenmt out of the Comolidated
Fund of Umon territory of  Manipur for
or towards defruying the charges which
will come in course of pavment during
the vear ewling on the 1isi day of
March, 1972, in respect of ‘Capital Out-

UL

lay on Industries'.

Outlay on Co-
operation
MR. CHAIRMAN : Motion moved :

“That a sum mnot exceeding
Rs. 69,000 be granted to the President,
o eccount out of the Consolidated
Fund of Union territory of Manipur
for ot towards defraying the charges
which wiil come in course of payment
during the yoar enading on the 31st day
of March, 1972, in respect of ‘Capital
Outlay on Co-pperation”.”

Demand No. 44— Loans and Advances

MR. CHATIRMAN : Motios moved :
“That a sum ot exceeding
Rs, 15,12,000 be granied o the Presi-
dent, on accoumt out of the Consoli-
dated Fund of Unjon territory of
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Manipiir for or towarnds defraying the
charges which will coma in oourse of
pavment during the year ending on 31st
day of March, 1972, in reipett of *Liorns
‘and Advances’.”

Demand No. 1--Land Reveniue

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 28,900 be granted to the
President out of the ‘Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
course of payment during the year end-
ey the st day of March, 1971, in res-
pect of ‘Land Revenue™.”

Demand No 4 Sales Tax

MR CHAIRMAN . Motion moved :

*That a Supplementury sum not ex-
coeding Rs 4,400 be granted to the
President out of the Consolidated Fund
ot the Union temntory of Manipur to
defray the charges which will come in
course of pavment during the year end-
ting the 3ist Jay of March, 1971, in res-
peet of *hales Tan'"™

Demand No & Ofher Taxes and Duties

MR, CHAIRMAN - Motion moved :

“That a Supplementary sum aot ex-
ceedme Rs. 300 he granted to the Presi-
dent out of 1he Comsohidated Fund of
the Union territory of Manipur to
defray the charges which will come m
course of pavment during the year end-
ing the iyt day of March, 1971, in res-
pect of *Othar Taxey and Duties’.”

Demand No 7 - Registration

MR. CHAIRMAN @ Motion moved :

“That & Supplemontary sum not ex-
coding Rs. 4,900 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
coursc of payment during the year ¢nd-
ing the Bist dy of March, 1971, in res-
pect of Registration',”

Demand No. 9— General Administration

MR. CHAIRMAN : Motien moved :
“That s Supplomentary sam 0ot
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exceeding Rs, '9,64,900 be granted to the
President out of the Consolidated Fund
of the Union Territory of Manipur to
defray the charges which will come in
votirse of payment during the year
ending the 3Ist day of March, 1971, in
respect of ‘General Administration’.”

Demand No. 10—Administration of Jusfice

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs, 83,800 be gramted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1971, in
respect of ‘Administration of Justice'.”

Demand No 11—Jails

MR. CHAIRMAN : Motion moved :

“That a Suppiementary sum not
exceeding Rs  1,85,000 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
cours¢ of payment during the year
ending the 31st day of March, 1971, in

'y

respect of “Jails',

Demand No. 12—Police

MR CHAIRMAN : Motion moved :

“That a Supplemettary sum not
exceeding Rs. 48,13,400 be granted to the
President out of the Consolidated Fund
of the Union terriory of Manipur to
defry the charges which will come in
course of payment during the year
ending the 31st day of March, 1971, in
respect of ‘Police’.”

Demand No. 13—Civil Supplies

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
excoeding Rs. 2,100 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
sourse of payment during the year
ending the 3ist day of Mareh, 1971, in

reapect of ‘Givil Supplics’
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Demand No, 14—~Education

MR, CHATRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 35,54,800 be grated to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
sourse of payment during the year
ending the 31st day of March, 1971, in
respect of *Education’."

Demand No. 15—Medical

MR, CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 6,185,600 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
course of payment during the year
ending the 3ist day of March, 1971, in
respect of ‘Medical’,”

Demand No, 16—Public Hesith

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 1,138,600 be granted to the
President out of the Consolidated Fund
of the Umon territory of Manipur to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1974, in
respect of ‘Public Health'.”

Demand No. 18—Animal Husbandry

MR. CHAIRMAN . Motion moved :

**That a Supplementary sum not
exceeding Rs. 2,77,200 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
course of payment during the year
ending the 3ist day of March, 1971, in
respect of “‘Animal Husba 1dry".”

Demand No. 20—Industries

MR. CHAIRMAN : Motion moved :
“That a supplementary sum not
exceeding Rs. 4,77,300 be granted to the
President out of the Consolidated Fund
of the Union territory of Manmpur to
defray the charges which will come in
pourse of payment duting the yeas
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ending the 3ist day of March, 1971, in
respect of “Industries’.”

Demand No. 21—Conumunity Development

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs, 2,86,000 be granted to the
Presiaent out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1971, in
respect of ‘Community Devclopment’.”

Demand No. 23—Statistics

MR. CHAIRMAN : Motion moved .

“That a Supplementary sum not
exceeding Rs. 1,05,600 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur lo
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1971 in
respect of ‘Statistics’,”

Demand No. 24—Ierigation

MR. CHAIRMAN : Motion moved :

**That a Supplecmentary sum not
exceeding Rs. 1,380,000 be granted to the
President out of the Consolidated Fund
of the Usion territory of Manipur to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1971, in
respect of “Irrigation’.’”

Demand No, 25—Electricity

MR. CHAIRMAN : Motion moved ;

“That & Supplementary sum not
exceeding Rs. 1,05,200 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1971, in
respect of ‘Electricity”.”

Demand No. 26—-Publie Works (Original

Works and Repaim)
MR. CHAIRMAN : Motion moved

“That a Supplomentary sum not
exceeding Rs. 22,06,400 be granted to the
Prosident out of the Comacligated Fund
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of the Union territory of Manipwr to
deftay the charges which will come in
course of payment during the year
ending the 31st day of March, 1971, in
respect of “‘Public works (Original
Works and Repairs)".”

Demand No. 27—Public Works (Estts.)

MR, CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 17,17,100 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
course of payment during the year
ending the 3ist day of March, 1971, in
respect of ‘Public Works (Estts.)’.”

Demand No 28--Road Transport

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 1,67,100 be granted to the
President out of the Consolidated Fund
of the Unijon territory of Manipur to
defray the charges which will come in
course of payvment during the Yyear
ending the 3ist day of March, 1971, in
respect of ‘Road Transport’.”

Demand No. 30— Pension and other Retire-

ment Benefits

MR. CHAIRMAN : Motion moved :

‘““That a Supplementary sum not
exceeding Rs. 5,68,400 be granted to the
President out of the Consolidated Fund
of the Umon territory of Manipur to
defray the charges which will come in
course of payment during the year
- ending the 3Ist day of March, 1971, in
respect of *Pensions and other Retire-
ment Benefits',”

Demand No. 31--Stationery and Printing

MR, CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 29,000 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
course of paymemt during the Yyear
ending the 31at day of March, 1971, in
espect of “Stationery and Printiog’.”
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Demand No. 32—Forest

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 74,700 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1971, in
respect of “Forest',”

Demand No. 33—Miscellaneous

MR. CHAIRMAN : Motion moved ;

“*That a Supplementary sum not
exceeding Rs. 1,00,000 be granted to the
President out of the Consolidated Fund
of the Union territory of Mampur to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1971, in
respect of *Miscellaneous’.”

Demand No. 36—Capital OQutlay on Flood

Control

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 2,00,000 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
course of payment during the year
ending the 3ist day of March, 1971, in
respect of ‘Capital Qutlay on Flood

9

Control'.

Demand No. 38—Capital Outlay on Roads

MR. CHAIRMAN : Motion moved :

“That a Supplomentary sum not
exceeding Rs. 29,00,700 be granted to the
President out of the Consolidated Fund
of the Uniop territory of Manipur to
defray the charges which will come in
coursc of payment during the year
ending the 31st day of March, 1971, in
respect of “Capital Outlay on Roul's’."

Demand No. 44—Loans and Advances

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 28,55,000 be granted to the
President out of the Consolidated Fund
of the Union tervitory of Manipur to
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defray the charges which will come in
course of payment during the year
eading the 31st day of March, 1971, in
respect of ‘Loaus, and Advances’.”

SHRI DASARATHA DEB (Tripura
East) : Mr. Chairman, it is very unfortu-
nate that this House has to discuse the
Mauipur Budget for 1970-71 and the supple-
mentary demands. This has happened
because of the failure of this Government
to reconstitute the Manipur Assembly.
They are deliberately denying the rights of
the Mampur people who wanted that their
Assembly should be constituted as early as
possible. Elections to the Assembly in
Manipur could have been held simul-
taneously with parliamentary clections. 1If
that was done this House need not have
taken the responsibility to pass this budget.
The reason is simple. It is because this
Government if afraid that it will not have
a majority in that Assembly they are
denying the people of Manipur to choose an
Assembly. It is time that Government
came forward with their proposal to have
tlections to the Manipur Assembly. People
should not be left under burecaucratic rule
for such a long time,

Last year the Prime Mimister madc an
announcement tn this House that she and
her Government agreed in principle that
Manipur and Tripura should be given full
siate-hood ; she also sard that they were
examining the details in that respect. But
after that for more than one ycar the
Government kopt silent on this matter. It
is time that they took a definite decision in
this matter.

It is about a year now when the
Astembly in Manipur had been dissolved
angd Maunipur is under burgaucratic rule. A
series of repression 18 taking place and the
people, particularly youths and students are
put behind prison bars in many areas and
some  persons were (ransfemed even to
Tripura jails wijthout giving them any
facilities. No charge-sheets are given
against those who are arrested. These are
border States and they had always been
neglecied and their democratic rights were
always denied, This is the type of demo-
cracy that our Govermiment is practicising
in Manipur. During the President’s rule,
the Administration has brought into force
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the Orissa Preventive Detention Order of
1969 in this Union Territory. The Central
Government  itself did not keep this
Preventive Detention Act in the whole of
the State, but this bureaucratic re of
Manipur needed this Preventive Detention
Act. Particularly they have borrowed it
from Orissa just to suppress the democratic
movement in that particular State. § demand
that this thing must be withdrawn immodi-
ately from Manipur State. The same thing
can be saud also about my State of Tripura.
The Tripura Government has the same
Orissa  Preventive  Detention  Ordinance
of 1969, It has introduced it 1n our State
also just to suppress the movement there,
the democratic movenient.

Secondly, the parent Act, namely, the
West Bengal Security Act of 1950 wiich was
non-eaisient in West Bengal itsell was
itroduced in Manipur as well in our Siate
of Tripura. Why is it newessary ! The
reason is very simpie,  byvervone can under-
stand that only just to suppress the demo-
cratic movement,- the worhing ¢lass, the
peasantry, and other people the Governe
ment needed that Bill to put the people
inside the prison bar without giving any
chance for them to appear in court.  That
is the thing which is going on.

My friends over there arc boasting of
having a majority in thus Parliament and
say that they are bwilding a finer type of
democracy i India. Is it a finer wype of
democracy in India 7 Lverybody in those
public places taltk in terms of election ;
where they came to know that at least
they can realise that the ruling party would
be returned in a majority they held the
elections. But if they are afraid of some
slightest doubt in a place where the majority
will not be theirs, they do not talk of any
Assembly clection in Manipur ; and in my
State also. They ask other people. For
instanee, the Mysare Assembly, It is not
yet dissolved.  But the ruling party is now
trying to hold clections there. But here in
Manipur already the President's rule cxists.
Thete is no question of reconstituting any
existing Assembly. A new Asvembly should
be formed. Why are they taking time and
why these people are not thinking in ternis
of having an election there in my Tripura
State also 7 You are talking about Orissa.
In my State of Tripurs, the Congress fost ail
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the seats. In ty State of Tripura, wo got a
majority. .| Why shotld you net ask
Sachindialal’s Singh’s ministry to r1csign and
have a4 new eleetion and get a new mrandate
fiom the people 7 Ay many as Z0 seats out
of 30 Assembly seats in Trirura are cuss |
we have got a mawrity, Had e
Tripura Assembly been dissolved and the
Assenibly elections lield along with the
Porliamentary clections, then a new Govern-
ment would have been there  The result
would be otherwise. That i why 1 say
that in those patts at least, the Parhament,
the Government, should conre and see  that
these peeple get thar proper demociatic
nights and they are gven moie powners to
manage thenwelves

The demend for Statehood 15 there. It
15 very pooular m those parts. We ae
discussimg the demands for grants fur them
here 1 do not dispute the rghts and
propnietics of this House  Parhament 18 te
vovercipn badv  Hut 1s 11 physically possible
to cxaming ety glem of wotking of the
Gosernment there and to ginve  suggestions
for them 2 It i tnpossthle. 1 the Mampur
Assetobty hed been rthere. 1t would be
proper. ‘They we jocal people , they know
the nooks and corners of therr own  State.
They would be mm a better postuon to
examune all the cJauves and sce how the
money is o be spent

The other day the budget wa> placed
before us T have gone through the budset |
and what 15 the postion regurding cerfaia
allocatzun of funds for ‘Tripura in the matter
of educauon, paniicvlarly, tribal education ?
Fiegn the report was not recernved  The
Finance Minister could not do anylhng
or suy how this money has been spent
because the report 1s not conung from thee,
But the tendency and philosophy of this
Government is not (0 give more power to
the State ot to gve Statehood to Manipur,
Tripura and other Union Territories,  They
want to control thew from the cenfre.  But
this teadency should be curhed and this
philesaphy should be changed.  Otherwise,
you would be doing some injustice to these
people, That is why T say more power
should be given to the State. 1} the Cenug
is aflowed to interfere even in small affairs,
the State cannot hasve sny enthusiasm to
undertake iny Jevelopmental work in full
Swing.

¥ once aguin repeut these demands. A

CHAITRA 4, 1893 (S4K4)

Demumie 90

the prisoners especially youtlis and students
should be unconditionally released. Even
at present many more people are being
anested there. All of them should be
relezsed. Mote nooney stould be given to
tl ¢ Manipur pecple to deve'op thelr back-
ward Htate. There are some backward
tribals there. Fpeual safeguards should be
given to those tnibals who are handicapped,
s0 that they can hft thenxelves tv a level
equal to the other people, Thirdfy, im-
mediately Assembly elections should be held
in Maaipur. All the repressive Acts like
the Orissg Preventinne Detention  Ordinance,
West Bengal Sccunity Act ete. should be
immediately watldrawn from that State and
a proper atmosphere to develop democracy
should be encouraged there. -

MR. CHAIRMAN : There are two cut
mouons. Are you moving them ?

SHRI DASARATHA DEB : Yes, Sir.
1 beg to move

*“fhat the demand for a supplemen-
tary Grant of a sum not exceeding
Rs 9,64,300 in respect of General Ad-
mmistration be reduced by Rs. 100.”

{Failure of the Centre to hold Assembly
Llection in Manipur along with the recently
held Parliamentary Election (1)),

““That the demand for a supplement-
ary Grant of a sum not exceeding

Rs 2,»4,0 in respect of General

Ad.mimistration be reduced by Rs. 100:*

{Repressive measures against the demo-
cratic people of Manipur ()]

MR. CHAIRMAN : The c¢ut motions
are also before the House.

SHR1 N. TOMBI SINGH (Inner Mani-
pur) : Sir, this is my maiden speech as a
member of this House. I would like to say
a few words in support of the Manipur
budget There are a4 number of upits in
the country which are small in area and
population and also backward in economi~
cally, but such units have defied the normal
yardsticks while deciding their political indi-
viduality und status, Maasipur and Tripura
and also Meghalaya are some of such units
which 1 happen to know more or less
closely. COur country being very bdig and
variegated in culture and in lingvistie groups,
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1 am afraid, many of us could be compared
with the proverbial blind men trying to see
the whole of the elephant. Each one of us
sees his own arcas and tries to impose his
own reason and comprehiension upon the
rest of his fellowmen. Perhaps it is inevie
table because of the big size of our country,
too many cultures and Janguages. Small
units like Manipur, Tripura and Meghalaya
have been struggling to attain their political
individuality aithough there has been oppo-
sition from the other angles on the ground
of economic non-viability

Now that the Goveroment of India had
accepted 1n principle the demand by the
small units for full-fledged statehood 1 think
the position is different. After conferring
on these small units the status of statehood,
the Government of India and also the
pecple would still be feehmg that these
uaits arc financially weak. Steps have to
be taken to remove this feeling. We are
very happy that the Government of India
are considering this issue of statehood on a
priority basis, the Bills are being prepared
and they will come befure usvery soon.
But after the conferment of the status of
statehood to these small areas, specially to
my unit which 1 happen to know more
closely, steps will have to be taken to
improve the financial and other ecomomic
resources of those umts so that they will
become scif-sufiicient, because this s the
only way to kecp them wuseful to our
country.

MNow 1 would like to make an emphauc
reference to the development of that unit in
the agricultural sphere. In our part of the
country, because of the climatic conditions
and topography, draught and wonsoon
follow one another in quick succession. This
valley is at an altitude of 2,600 ft. and dur-
ing the monsoon, which covers six months
of the year, water comes in such big torrents
and foods occur very often dunng those six
months.  After the monsnon, after the
fiood season, the entite valley which is the
mawm area of agriculture, which is the most
fertile area, remains dry and, therefore,
that fertile land cagnot be utilized for agri-
culture for want of water. So, in order to
improve the agricultural productivity of this
arcg we have to se¢ that special measures
of irrigation are pianned and implemented
earnestly,
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Coming to eduction, a large number of
schools and colleges have comd up afier
independence. In the sphere of post-
graduate education the people have been
crying hoarse for a university centre as a
beginning towards a fullfaged uaiversity as
was done in Simla. After so many years
in 1964 the University Grants Commission
accepted the demand for this but nothing
has been indivated in the Budget. The
Budget has been presemted in a routtne
fashion and no special provision has been
made i3 this and many other important
Tespects.

The future of this region 1 very much
associated with the development of 1ts
culture and its preservation and, for the
matter of that with, the development of the
tocal language, Manipuri, which was the
language of the court, the official language,
befure Manipur merged in the Indiae Union
in 1949, Very hule provision has been
made for further development of this
language and te include st m the Lighth
Schedule. It 1 imperauve that in order 0
comsolidate the exsstence and rapid growth
of thiy region the local language has got to
be developed and ot shouid be given a place
in the Fighth Schedule of the Constitution
along with the other languages. I hope, the
Government of India will give special con-
sideration to this.

Regarding the election to the Union
territory  Assembly, which my hon. friend
from Tripura mentioned, 1 am afraid, 1
have to look at this point from a slightly
different angie. It was not, so {or as we
understand, the Government of India which
delayed the election to the Union territory
Assembly. The House will remember that
since 1969 the people of Manipur with all
the political parties combined were strugg-
ling for statchood and at one stage it was
decided that all parties refraim from any
type of clections held under the pressnt
regime, that is, as 8 Union territory. When
the Lok Sabha election came, there was &
very heated debate in the then existiog all
parties co-ordinating body as to whether we
should demand elections to the Union terri-
tory Assemnbly too. Except in the case of
one local party, all the natiomal parties
agreed thiat the Union teitory elections
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should not be held until we have statehood
conferred on Manipur. TIn the context of
the Government of India’s acceptance in
principle of our demand, it was felt that we
should not move for an electin under the
Union territory Act, because the Union
terrifory Assembly was foll of limitations
and it was a democracy only apparently. We
had tried it. Therefore, we did not find it
necessary and all the parties agreed that we
should not have it any further. That is
how, so far as we understand, the Asscmbly
election was not held. There was no
political climate for such an election in
Manipur.

With these few words I would like to
conclude my speech.

&t Wremed Trw (9RT) . wrEAE,
dgifes w1 ¥ W@ I (A
Forrr) WX agwriin (FeE-faes) s
¥ 1 ea¥ yauw fafore yave w7 geusiia
fafream &1 @ w7 & wyHar § @
n% fairg e wd arewfas gwar g
¥ @ ) 98 wrdlw ey
atvEfas wFar w1 g7 AT 3

=i fafer 399941 & wfgge &=
&1 oY grforg s & fadrerd
od qTeT, w1, faew, qen vd gepla A
fafrerand s &1 ag A
viww § 1 ggt fodt 99X ® F9-wEATE
oehi et v v & Fa wraw g
¥ e Ty sfeaw § oW swA O
forar o wrfem

oo ¥ afgge A fafe & fag &
wagd ygerd ot o wegr A fae
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iy w o ofgy o g1 s ¥
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T Hr 0§ wrgfen gead ol At
FTAT 41fRy 97 WX IW AgHT W AER
TR 7 gy foear wifgg ar 1 Xfew
oy Fgr & A-Far gt g, N7 A
# vov wfewmfa & otx wfead &
aw Iy owral & wrE anrey
fovay war | ¥ woe gt g€ ot o
9 guy Iat qw fafrse Aify o fs
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FWIF A FET T F WR 97 E @
g% aud fear § 1 & wawr o fady
FTT § WK 98 AT T W oW Ay
arly & | SHAT B urATST FAT WA &
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gaely, fodly Y v wesi N 97 ww
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¥ wifgg + ¥ fog X9 wR-sEE §
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W v wites € of § a7 Ao
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gor § 1 wu¥ afimmi @ i 4 e,
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R/ W g & g fRun Ay W1 AEI-
%, oUa qma wx gieamr g
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sife snfe | oy e e e X
g e A Qe o & and Qe
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A, Soardiy, waAew gfear &
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FC g 1 {3) FaF ararer fraf o

fams aa &1 3wy g gas w1y e A
axfira frvry & form &7 & aOay |EmaT
& wr

THE MINISTFR OF STATI IN THF
MINISTRY OF TINANCE (SHRI VIDYA
CHARAN SHUKLA) - | am grateful to
the hon. Members who have taken part in
this small debate and only some general
questions have been raised,

The first questton that was ramed by
Shri Deb and also, 1 think, by Shri Tombi
Singh, wan about the statehood lor Manpur,
in the last Lok Sabha which was dissolved
st was announced on behalf of the Govem-
ment that we have accepted the demand of
the people of Mampur and Tripura to give
them statchood and we would wourk out the
detatis of the new status, Having had some
experience 1n the Home Ministry about the
administration and the problems of these
Union Territories, ¥ know what a formidable
job it is to lsunch them iow statehood. Shri
Tombi Singh and Stri Deb would realise
the complexity of the problems that face
the Union Territories. Apart from the
local political problems aand the other pro-
blems of security and other matters that
crop up in these two territories, the palitical
situstion has also not been very stable as has
been soont in the last fow yoars and durisg
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the elections and even after the elections to
the Union Territories were held, Shri Tombi
wil Bear me out that there Hiad beena
oonsistent demand in Maniprar that no elec-
tions should be held in Manipor under the
existing set up.

The demand of the people is that the
clection should be held in Manipur only
after the new set up has come into being,
after it becomes a fullfledged State. They
want that then only the election shoaild be
held. That is the reason why the election
to the Manipur Asserobly wa not hed
;::Lnu with the eclection for the Lok

ha.

15.00 hrs.

We are committed to the policy of
granting Statehood to these two Undon
Terntories.  There are variogs problems like
financial viabity, the administeative system,
national security, internal stability and so oa
and we are going into ali these points very
carefully and we shall bring forward a suit.
bie legislation before this Honourable House
0 that these long-cherished demands of the
peop'e of these two Union Territories van be
fulfilled as quickly as possible.

Sir, the other point made was sbout re-
pression , 1 do not think thete is any re-
pression. The hon. Member would know
that at least in Manipur there have been
tremendous amount of upsurge, because of
the Naga inderground movement in the ad-
joming Nagaland. The border of Manipur
is also inhabited by some tribes of Nagas
#nd there have been many problems in this
rogard.  Also, Manipur as such is geographi-
cally divided into two parts, the valley and
the hilly parts. There have been certain
difficulties— saciological as well as political—
in this division and these have got to be
properly adjusted in the new set up that
we gre devising for these Union Terri-
tories.

Thetefore, if certain security measures
had to be taken, thut should not be regard-
ed = repressive measures. That is neges.
sary for rhdintaining interhal secyrity in the
arts to see thut proper faw and ordet is
maintained and the development activities
that are taking place thers are not ham.
pered.

About the irrigation facilities mensioned
by the hon. Member, the Lokiak Imigptien

Divnawds 9%

System, at 2 cost of abowt Ra. 2 lakhs has

been taken up in the current year 1971-72.

In addition to that we have allotted Rs. 7

lakhs for minor irrigation schemes in this

gudset that we have presented before the
ouge.

About the othar peiaw mentioned by the
hont. Membser, we are sendiag a study team
frem Nehru University o lmphal and we
have taken up these problems in right earx-
nest and § hopa we shall be sble to do some-
thing:in this dicection, after we get the ze.
port of the Stedy Tesm.

Shri Jharkbainde Rai, while talking about
Statehood, brought in several other points
and one point that he made was about for-
mation of Regianal States like Bundelkhand,
Maha Vidarbha and many other demands
like that. 1 would like him to study the
regional papers because probably the nasional
Press has not brought out these matiers so
prominently. 1 do not refer here to Telen-
gana. [ am mentioinng with regard to
demands like Maha Koshal, Bundelkhand,
Maha Malaw and others. The candidates
were alf defeated. They did not get any
proper support whatsoever. Telengana is
a separate question altogether. He did not
specifically mention Tclengana. I dm not
touching upon that questiort now,

So far as Tclengana is concerned, that
is & scparate question. But in Madhya
Pradesh or Uttar Pradesh or in Rajasthan
or even in Maharashtra, wherever
separatist demands were made, as
for instance, by the Maha Vidarbha Samiti
or the Chattisgarh Samiti and so on, al] the
candidates who had stood for such demands
had lost their security deposits, and they did
not get even a semblance of support from
the people. Therefore, this demand for the
setting up of a new States Re-organisation
Commission seems completely out of place
and completely umcalled for, and I do not
think that there is any necessity for any such
exercise in this direction.

As we have proved alréady, this House
is capabie of taking tognistnce of strong
feelings and demands of the people by con-
stitationst and repular lepal methods. We
can grént Statehood to territories wherever
itis femsibie or necessury of saevanted, as
we have'done i the vase of Himachal
Pradesh, where unanimotsly the sttiom of
t was welcomed by all

the Gavernmen
goctions of the Fowss, wad the mmpwase-
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ment of the proposal for grant of Statehood
to Teipura and Manipur was also generally
welcomed ‘in the House, Therefore, it is
clear that we are edootraged to examine
these questions and we want to settie these
questions as expeditidiily 'us we can ; when-
ever there is any Such need, dnd we feel
and the Parliament of India feels that any
question regarding any particular territory or
ares, should be taken into consideration, that
can be taken into consideration, and Parlia-
ment ¢can take a suitable decision on that,
and mo Commission as such seems to be
TIECRSERTY.

With these words, 1 hepe that
Demands will be granted by the House.

the

MR. CHAIRMAN : 1 shall now put
the Demands for Grants on Account relating
to Manipur to vote.

The question is :

“That the respective sums not exceed-
ing the amounts shown in the third
coluron of the Order Paper, be granted
to the President, on account, out of the
Consolidated Fund of Union Territory of
Maaipur for or towards defraying the
charges which wilf come in course of
payment during the year ending the 31st
day of March, 1972, in respect of the
heads of Demands entered in the second
coliron thereof against Demands Nos, 1
to 44"

The motion was adopted.

MR. CHAIRMAN : I shall now put
cut motions Nos. I and 2 to the Demands
for Supplementary Grants to the vote of the
House,

The cut motions were put and negatived.

MR. CHATRMAN : I shall naow put
the Supplementary Demands for Grants
(Manipur) to vote,

‘The question is :

“That the respective Supplementary

'sums not exceeding the gmoynts shown

in the sird column of the Order Papar

be granwd to the President ont of the

Cloasolidated Fund of the Union territory

. wf Masipur to defray the charges which
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Monipier Aypropriation 100

(Vore on Account) Bill

s
will come In course of payment during
the year ending the 3ist day of March,
1971, In respect of the following Demands
entered in the second column thereof—
Demands Nos. 1, 4, §, 7, 9 to 16, 18, 20,
21, 23 to 28, 30 to 33, 36, 38 and 44.%

The motion was adopted,

.

15.10 fus,

MANIPUR APPROPRIATION (VOTE
ON ACCOUNT) *BILL, 1971

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): 1beg to move for
leave to introduce a Bill to provide for the
withdrawal of certain sums from and out of
the Consolidated Fund of the Union territory
of Manipur for the services of a part of the
fimancial year 1971-72.

MR. CHAIRMAN : The question is -

*“That leave be granted to introduce a
Bill to provide for the withdrawal of
certain sums from ard out of the
Consolidated Fund of the Union territory
of Manipur for the services of a part of
the financial year 1971-72."

The motion was adopted.

SHRI VIDYA CHARAN SHUKLA : |
introduce? the Bill.
I beg to move :

“That the Bill to provide for the
withdrawal of certain sums from and out
of the Consolidated Fund of the Union
Territory of Manipur for the services of
a part of the financial year 1971.72, be
taken into consideration.”

" MR. CHAIRMAN : The question is :

*That the Bilf to provide for the with-

. deawal of certain sums from and out of

the Consolidated Fund of the Union

Tesritory of Manipar for the services of

part of the financial year 1971-72, be
taken into consideration.”

#' The movion was adopsed.

— " " " Y
ished in Gazett Extraordinary,

“Poblihed ju Gazote o&whuonoﬂhe

f the Presides,

R
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